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0.A. No. 462/94. DT. of Decision : 19-8-94,
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O.A.No.462/94 Dt.of order:l9,9,1994

ORDER

XAs per Honr'ble Shri AV Haridasan, Member{(J) )X

Ope Shri Abdul Razack retired frem the
services of the Scuth Central Railway; Guntakkal
en 11.11,1962. He died on 13.10.1980, till which
date, he was receiving pensicn. The applicant
is the legally wedded wife of the deceased
Shri abdul Razack, ©JShe made a claim feor family

pension vide her letter dated 21.10.199%.

o
The railway administraticn on receipt of this
Fe K . :
letter, yverifiedithe records and feund, that

LSy

an@fher lagy, by name;Smt‘Mahaboob Bee, had in

the year 1985, made a cleim for family pension

by preducing necessary heBkship certificate and
gervice gertvificate and sheiwas paid the arrears of
family pensioen and was getﬁing family pensicn every
month,. Since the name of the applicant was seen
recerded in the office recerds as the wife of

Shri abdul Razack, the %g}lway administration
immediately stopped payﬁent cf pensicn to the abou€
said Mehaboob Beg/and sterted paying family pension
te the applicent with effect ffom 1.1.1%93, The
applicant herein, Smt Silar Bee, though is in receipt
of the femily pension with effect from 1.1.1993, is
aggrieved by the fact that theaﬁ;dlway administraticn
aid nét pay her the arrears of femily pension, freﬁ
the dste of death ef her husband £i1l1 31.12,1992.

It is under these circumsténces that Smt Silar Bee,

the applicant herein, has filed this applicatien
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praying that the respondepts may be directed to
pay the apﬁlicant the entire arrears of family
pension frem 14,10,1980 te 31.12.1992. It is

alleged in the application that the payment to the

‘other woman, Mehaboelh Bee was semething for

St ' Sue,
which thoze is ne accountabild, @s the Railway
4 =~

administraticn erred in paving the family pension

o Gt tot” Corrbicls
te @ person whe did net deserve it, # the circumstanc=-

o &
es, interest# of justice needs a direction to be
given to the respondents tc pay the applicant
the eptire arresrs of family pension.
Ze The respondents in their réply have contended
that though the pensicner, Shrl ADGUL KasaCh -
Gied. on 13.10.1989, the claim for family pensien
was made by the said Smt Mehabocb Bee only im the
year 1985, producing original service certificate,
aé well as the heirship certificate from the MRO,
, Uredrd Seh Cuy Cundlolod
and that, it was ee EE;& the family pensien with
arrears upte 1986 happened to be paid to her.
They have further clatified that on verificaticn,
Oyt

finding that the applicant ig/the persen neminated
by the deceased@ Shri Abdul Razack, as the
person who should receive the family pension, paymenty,
of pension to Smt Mehabock Bee has been stopped
and the. family pensien is being paid te the applicant
‘rom 1.1.1993 onwards., The respondents contend that

as the agplicant ¢id not make any claim for family

pension in time and as the payment wes bonafide¥f-

) too4

S



e

-::' (A.B.%)

ld4‘o-

made tg Smt Mehaboob Bee, the claim of the
applicant fer arrears of family pension is not

sustainable.

3 We have perﬁsed the pleadings and have also

heard the ceunsel for either. parties.

4,  Though it has been steted that theéiailway

administratien has net been cereful and vigilant
in granting family pensien with srrears to
Smt Mehabeob Bee, the fact that the applicant did

not make any claim for family pension for nearly

12 vears after the death of her husband can
alse not be forgetter. The fact thst the applicant

is an illiterete dees not alter the situation.
betennt.

She, whe s egntitled fer family pension on the death
of her husband should have put-forth her claim in
time. The railway edministration has immediately

Arom '
en receipt ef the cleim %glher (the applicant) , |
without any loss of time, settled the issue and
started paﬁment of pensi@n te the applicant; ~Hroder

‘ -
%ﬁﬁﬁe;eifcumstanees, khe earlier paymentrteo
brens  gmade
Smt Mehabecb Bee was—slso on the basis of certain
b
documents issued by competent autherisy-revenue
officials. Under these circumstances, we are of ‘
the consideredgﬂﬁég? that on acceunt of the delay
and latches en the part of the applicant, she is
family

not entitled to claim arrears of/pension which is

the subject matter ¢f this applicatiocn. In the

result,the applicaticn fails and the same dismissea

witheut anmy order as to cests.

(A.V. HARIDASAN)
Member (AY Member (J)

Dated:The 19th September, 1994 %hﬂ'j 7
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Dictated in the open court -
Dips Keyy3rer (5)
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Adm tbéd and Interim Directions
Issyed.

Allowed.,
Dispdgsed of Wwith Direttions.
Dismissed, — -

Dismissed as withdrawn,

.~ Dismisséd for Default,

Re jected Crdered,
NO Ord:-ames






